IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

SPECIAL BENCH

COURT-VI
Item No. 103
IB-1545/ND/2019
IN THE MATTER OF: ot
Urbtech Finvest Pvt. Ltd. ...PETITIONER
Vs.
MCCL Petrochem Ltd. ...RESPONDENT
Section
Under Section 7 of IBC Order delivered on 07.08.2020
(Virtual Hearing)
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Applicant
For the Respondent/Corporate-Debtor b
For the Resolution Professional :Mr. Pankaj Khaitan, RP in person

along with Anjana Verma, Adv.
ORDER

CA No. 400 of 2020.

This is an application under Section 33(2) of IBC for passing an order .fqr |
liquidation of the Corporate-debtor and to appoint Mr. Pankaj Khaitan as
recommended by CoC in its second meeting held on 17.12.2019 as Liquidator
of the company. In view of the submissions made and affidavit filed by Pankaj
Khaitan the Tribunal has approved initiation of liquidation proceedings and the
appointment of Pankaj Khaitan as Liquidator is confirmed. The Liquidatof 1s

directed to take the steps as per the provisions of law in force and file his

(Meenu) . L

quarterly report on time. Matter is adjourned to 15.10.2020.
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IA No. 3011 of 2020

Heard the submissions made by the Pankaj Khaitan RP (now confirrrfed
as Liquidator). For the reasons stated in the application, IA No. 3011 of 2020 is

allowed.
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(V.K. Subburaj) (P.S.N. Prasad)
Member (T) Member (J)
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